CC No. 282/2019
CBI Vs. Emani Venkata Sarveswnrn Roo & Ors,

The presenlt matter has been laken up vin CISCO
Webex plalform / video conferencing hosted by Sh. Narender
Kumar, Reader of this Court In lerms of orders ol Hon'ble
High Court bearing No. R-235AG DHC/2020 did. 16.05.2020,
16 OHC 2020 did. 13.06.2020, 22 DHC 2020 did. 29.06.2020,
24/DHC 2020 did. 13.07.2020 and 26'DHC 2020 dtd. 30.07.2020
in the presence (on screen) of Sh. V. K. Pathak, Ld. PP for CBI
along with 10 DSP Pramod Kumar and Sh. Avnish Kumar,
Pairvi Officer for CBI and Sh. Mohit [Aathur, Ld. Sr. Advocale
along with Sh. Rohit Chandra and Deapal Goel, Ld. Counsel(s)
for (A-1) along with EVS Rao (A-1), Mr. Vaibhav Luthra, Ld.
Counsel for (A-2), {A-4) and (A-10) along with Sh. K. Tumbha
MNatham, AR for (A-2) & (A-10), Sh. Harsh Bora, Ld. Counsel
for A-3 along with Sh. §. Shankra Ram, AR for {A-3). Sh.
Gautam Khajanchi and Sh. Vaibhav Dutey, Ld. Counsei(s) for
(A-5) along with Sh. Anurag Bansal, AR fer (A-5), Sh. Deka
Priyo Moulik, Ld. Counsel for (A-6) along with Sh. Mukesn
Malasi, AR for (A-6), 5h. Kumar Amil, Lc. Counsel for (A-7)
along with Sh. Purshottman, AR foi (A-7), Sh. Ankit Guszin
and Ms. Swali Bansal, Ld. Counse!s [or (A-8) aluong with Sh.
Anand Tiwari, GM and Sh. Ranjil Singh, L. Counsel for (A-9).

14.08.2020 (At 11:30 AM)
Present : Sh. V. K. Pathak, Ld. PP for CB! along with 10 DEP

Pramod Kumar and Sh. Avrush Kumar, Pairvi Ollicer lor

CBL
Sh. Mohit Mathur, Ld. Sr. Advocale along with Sh. Rohit

Chandra and Deepal Goe! Ld. Counsel(s) fer (A-1)
along with EVS Rao (A-1).

Mr Vaibhav Luthra, Ld. Counsel lor (A-2), (A-4) and (A-
10) along with Sh. K. Tumbha Nztham, AR lor (A-2) and

(A-10)
Sh. Harsh Bora, Ld. Counsel for A-3 along wilth Sh. S.
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Shanben Ham, AR tor (A3
Sh Gaulam Ebaganche g Sh Vallihay Duboy, Ld

Counsel(s) lar (A-5) along with Sh Anurag Bansal, AR

tar (A-5)
Sh. Debo Pryo Moulik, Ld Counsel for (A-6) along wilh

Sh. Mukesh Malasi, AR for (A-B),
Sh. Kumar Amil, Ld Counsel far (A-7) along with Sh,

Pursholiman, AR lor (A-7)
Sho Ankll Gusain and Ms Swatl Bansal, Ld. Counsels

for (A-B) along with Sh. Anand Tiwar, GM,
Sh. Ranjit Singh, Ld. Counsal lor (A-9),

The maller was proceeding at the stage of further

praceedings / arguments on the point of charge(s)
Ld. Counsel for (A-2) submiis {hat he has received {he

camplele sel ol documents.
It is stated by the 10 Ihat he has also supplied the

documents lo (A-6), as per lasl order, however, Il Is submitled by

Ld. Counsel lor (A-6) that there is still deliciancy of around 50-60

unrelied documents.
In lhese circumstances, Ld. Counsel for (A-6) Is

requested to send the list of delicient documenls on the E-mall of
the 1O and the 1O is direcled ta supply the said daficient

documents lo (A-G) so provided via e-mail ar |n electronic form

belore the nexl date af hearing.
On the request of Senior Ardvocate Sh. Mahit Mathur

and other Ld. Defence Counsel(s) tha! since the record in this case

is very voluminous, therefore, they need sulliclent time to prepare
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lor the arguments on the point ol charge(s), lor which a longer dale

may be given. Nol opposod Considering the nature of he case
and number ol the accused persons, the request is allowed in the
interesl of juslice.

Now to come up lor turther proceedings / arguments on

the paint of charge(s) on 08.10.2020. 10 be summoned for the
nexl date of hearing.

The e-mail copy / signed scanned copy of this order be
sent 1o the Computer Branch, RADC by the Reader for uploading
on the official websile.

This signed order sheet be relained an the record to be
put on the judicial file as and when the normal court working stand
resumed.

The present order has been diclated to Sh. Amit Makhija,
Sr. PA attached with the undersignad.

(Sarjeev Aggarwal)

Special Judge (PC Act){CBI-02
Rouse Avenue District Courl
New Delhi/14.08.2020
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